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Clause 1. the Enacting Formula and
the Title were added to the Bill.

SHRI E. K GADHVI: Sir, 1 beg
to move;
"That the Bill be returned."

The question was put and the mo-
tion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); 1 shall now
put the motion regarding the Addi-
tional Duties of Excise (Goods of
Special  Importance) Amendment Bill,
1969 to vote.

The question is.

"That the Bill further to amend
.the  Additional Duties of Excise
(Goods of Special Importance)
Act, 1957, as passed by ‘he Lok
Sabha, be taken into  considera-
tion."

The motion was adapted.

THE  VICE-CHAIRMAN' (SHRI  H.
HANUMANTHAPPA); We shall now
take up clause-by-clause considera-
tion of the Bill.
Clauses 2 ond 3 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI B. K. GADHVI; Sir, I beg to
move;
"That the Bill be returned."

The question was put and the mo-
tion was adopted.

REPRESENTATION OF THE PEO*
PLE (AMENDMENT) BILL, 1989.
THE MINISTER OF LAW AND
JUSTICE AND THE MINISTER, OF
WATER RESOURCES (SHRI B.
SHANKARANAND): Sir, I beg to
move.

"That the Bill furthe, to
the Representation of the
Act. 1950, as passed by
Sabha, be taken into
tion."

amend
People
the Lok
considera-

The Bill is a sequel to the Consti-
tution.  Sixty-First ~ Amendment  Act,
1988, amending  Article  326. The
amendment has come into force with
effect from the 28th March 1989 hav-
ing been ratified by the legislature
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of more than one-half of the States
as required by the proviso to Article

368(2) of the Constitution. It has
reduced the age of voting from 21
to 18 years. Section 19(a) of the Re-
presentation of the People Act 1950

specifies the age of voting as 21.
After the Constitution Sixty-First
Amendment, 1988. this has to be am-

effect  from
Under section

ended with retrospective
the 28th March  1989.

14(b) of the 1950 Act, the qualifying
date in relation to the preparation or
revision of every electoral roll means
the first day of January of the year
in which it is so prepared or revised.
Elections are due this year and if
the electoral rolls are revised and up-
dated in th, usual manner with 1st
January 1989 as the qualifying date,

the younger generation of the age-
group of 18 to 21, which has become
entiled to vote from the 28th March

1989, would not be
cise its right to vote in

entitled to exer-
the ensuing

elections. The intention behind low-
ering the voting age is that the new
voters should not wait for a further

period before taking part in the next
elections, it is, therefore, proposed to
amend Ariicles 14(b) with a view to
providing that the  qualifying date
i, relation to the preparation or re-
vision of every electoral roll under
Part III of 'the said Act shall be the

first day of April 1989. The Election
Commission has  already initiated the
necessary steps for enrolling all those
who attained 'the age of 18 as on
1-4-1989 i, all the States and Union
Territories so that the task of up-
grading the electoral rolls covering

also the new
ing the current
on any account.
sion has been
validate all

category of electors dur-
year is not delayed
Therefore, a provi-
added in the Bill to
things done and all steps
taken in anticipation by the Election
Commission. It is further proposed to
amend section 9 of the 1950 Act for
empowering the Election Commis-
sion to consolidate all information re-
lating to delimitation of Parliamen-
tary and Assembly constituencies. The
said section 9 empowers the Election
Commission to correct only printing
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[Shri B. Shankaranand]
mistakes in the delimitation order
or make amendments to bring about
changes in the name of any district
o, in its boundaries. The Election
Commission hag been empowered to
issue the delimitation order under
Central Acts, namely, the State of
Arunachal Pradesh Act, 1986, the
State of Mizoram Act, 1986 and the
Goa, Daman and Diu Representation
Act, 1987. Section 9 of the 1950 Act,
as it stands today, does not empower
the Election Commission to consoli-
date th. delimitation order, issued
under such Central Acts. Therefore,
a new section (aa) is proposed to be
added after section 9(a) of the 19%0
Act. The whole Schedule to the 1950
Act specifies the local authorities
for purposes of elections to legislative
councils. Th, Government of Maha-
rashtra has informed wus that Town
Committees listed in the State Sche-
dule wunder the heading 'Maharash-
tra' no longer exist. It is, therefore,
proposed to delete this item from the
Schedule, I am sure that the House
would pass the Bill unanimously.

Sir, Icommend the Bill for the
consideration of the House.

The question was proposed.
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WAt ¥ agy A gEE A oA
& & wadw UFT & fag waar
W arefer &Y ox afegs ga fzar
atar =ifgo | va ag ofwn va fas
W@ @ AmiE gusr gEA™
URT FT FFHA A, T § A @HA-
AR 9T FT GHCT &1 AR AST 3
fs ya% faq agy a9 gxafw &
Qrasa § g afe awa Jmer
® Trar oo 2w A wdT WA
A ArvAE w@AMT g ar HIGTT HI
¥ 9% sam &qr SRy

it wgeg, @ga fzai & A%
auT 7T faam amﬁgra’f 1 ot
Agl g1 & A A ATAIT Hlaaw
¥ ATNT AT g S FOOE
donA agf @1 awar & @l
aTHTT F @ 9T M FAr Fifgq
i aif m w@ 5 e Jur Al
faagm 7qr &@] &1 sfwpds  adf
gwt & fian & uftgaw W
af e F1 AAEEaT & |

vy, AAAfaw - aweEg @
Xy H gWAT WX AEALAT H
y&ITT faar ST w@r & 1 wwwAfas
qarar A giagr wqme i
for s1a & 1w garg 2 f5 s
far % F1T HrE Fedw a7 urER
gfgar  =xArdr ww R UsAifas
RATYMT FERAT AR |ArHTEA 3
sfea swar F fac fra q@ w5ifm
fow @y .. (awa & gE)
%R faaz W waAlE F7 W F

JoawEae (R EARAAAT)
arm g2 7 f5 fasya TeRmdr swd
T EEF [T o 92 F1 Iy g
fear &1 AmET THH wR AT
FIAT AT AT AT I SEIw &7

Wt o SR WIAGT ;0 qge
wEY S ¥ HA 85 A aimal  fEan
ar... (=eww). ...

FURAIAH (4 o TRATAT)
R FAT 5T |

Wt Sww wwdE ;g
axnfasd @1 W 2 & @1 w@g
g FT W 9T W wg F &

[12 MAY 1989]

People (Amdt.) Bill, 58
1989—Pasted
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SHRI KAPIL VERMA (Uttar
Pradesh): Sir, I most heartily wel-
come this Bill as passed by the Lok
Sabha and I am very sure that be-
cause of the non-controversial nature
of this brief Bill, it would be passed
unanimously by the House.

Sir, this Bill enable the youths of
the country who are between the
ages of 18 and 21—it lowers down
the age limit—to participate in the
elections which are coming now and
this Bill is mainly for enumeration
and consolidation of information
about delimitation and other things.
The Election Commission has not
been given any special powers, but
only consolidation of information is
to be done. Sir, it sbows the faith
and confidence of your youthful-
Prime Minister in the youths of the
country, in the maturity of the com-
ing generation. Our Prime Minister
himself is a young man and be has
been  trying, since  assumption  of
power, to bring the youths of the
country to the helm of affairs and
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[Shri Kapil Verma] cannot go into great details. The pre-
ha, given them representation in va-| I sent delimitation is necessary because
rious walks of life, in Parliament, in| of the fact that certain defects have
the Legislatures, wtc. and given them | cropped up. The population has in-
certain important posts, even in the | creased. There  are  certain  enclaves
Cabinet, which we as young men| in the present  constituencies.  Then,
could never have dreamt of That| about reserved seats ther, is need to
shows big faith in the younger gene- | rotate them also. (Time bell rings).

ration and I am very sure that the

youth of the country will rise to I will take a few "minutes more.

those expectations and will, in an

abundant measure, justify the confi- | The  important  thing is  particularly
dence placed in them. A country, | I welcome the declaration of the Pri-
whose youths come to the forefront me  Minister  that  "reservation  for
and shoulder more responsibilities | Scheduled Castes and Scheduled'  Tribes
and take over the reins of political | will be reviewed. I hope the Consti-
affairs, is bound to progress. There- | tution (Amendment) Bill will come
fore, Sir, I will congratulate the Go- | soon. This is a .great decision, i do
vernment, especially the Prime Min- | not look upon it as the right of the
ister, not only for his determination Scheduled Castes. But for the injus
to hand over th, banner to the new | I tice which has been done for centuries
generation, but also for  provid- | to the Ha'rijans of the country we are
ing by his deeds that he means it.| only doing something very little in
Ali the fears and apprehensions ex- return. And this renewal must con-
pressed by certain people that pro-| tinue, in my opinion, not only for
bably the decision taken last time | the next five or ten years but for at
whe, the Constitution wag amended | least 25 yea'rs. Reservation must con-
could not be valid for the next elec- | tinue because despite all that we have
tion, have proved to be wrong and| been doing through legislation for the
they are going to participate in the | Harijans, if you go to the countryside,
elections in a big way. I also welcome you cannot claim that really the situa-
the decision to give 30 per cent res-| tion their economic condition or social
ervation to women and I am sure | condition, has improved in the field
that the youths of the country Will| 449 on the ground. Some progress has
be given adequate representation in| peen there but not to the extent we
the 11§t of candidates wh, would be would like it to be.
contesting the Assembly and Parlia-
mentary elections which is a logical Sir before winding up I would say
consequence of the decision to lower | that electronic ~machines must be in-
the voting age. troduced as soon as possible. Identity
Another  important thing that has cards must be issued to the voters te
been voiced by various Members to-| Stop booth capturing etc.

day is  that  first  there  should Before I end, I will refer to wha'
be delimitation of constituencies. | we saw" in panchayat, in zila parishac
This was done last only in 1976, in| clection, etc. in Uttar Pradesh recent
my opinion, on the basis of the poll| }y  We found that muscle power aw
and the basis of census of 1971. Since money power played a very big part
then, census of 1981 has taken place. Particularly,  weaker  sections are  sup
The  Election Commission itself—you pressed. They have not been allowes
go  through  their recommendations—| o cast their votes freely. 1 would
has recommended to the Government say that that is th, biggest danger-

in its report that the Constitutio [ [ 4y talking as a citizen of the coun
should be amended so that the delimi try, and 1 will appeal to the partie
tation takes place automatically afte represented in thi, House not only be

every census. Thatis necessary. I outside also to consider that for dew*
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cracy this is the biggest threat—mafia
gang, muscle power, money power. In
U.P.—I will not name the districts—
very well known murderers have
been elected as chairman of Zila
Parishads, etc. I am very sure
in Maha Palika elections which
are going to take place, they
will come up once again. I am saying
that this disease is not confined to a
particular party. It is for everyone
to consider that we must fight this
disease. (Time bell rings) We should
fight this menace. This is a great dan-
ger to democracy. Mafia people will get
elected to State Assemblies, I as sure.
They will be coming down this time
in very large number offering them-
selves as candidates for Parliament
and for Assemblies. We all must fight
to fight this evil. If they go to the
top, as they have gone to the top in
certain  districts of Uttar Pradesh
then there will be no democracy in
this country and the entire elections
will be a farce. As soon as a candi-
date files his nomination papers, a
murderer will go to his house in the
night, knock at his door and say:
"You must withdraw your nomination
papers, otherwise you will be murder-
ed tomorow." So, I think the Govern-
ment must improve the law and order
situation. It is mainly for the political
parties. They must come together
and decide that they will not allow
the mafia to play and role in the
elections, that they will not allow the
murderers, anti-democratic and anti-
social forces to come round. I think
this is the duty of the people, of all
the nationalist and patriotic propel,
of everyone who wants democracy to
succeed in this country. It is our duty.
We must perform it well to save
democracy in this country.

SHRI ASHIS SEN (West Bengal):
Mr. Vice-Chairman, sir, I Was hearing
carefully what my friend there was
talking about the selection of candi-
dates by the various political parties
for the purpose of representing the
people in the various forums of our
country and the Legislatures. He has
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given sermons. Possibly I would sug-
gest in reply to that that these things
should not have come in the context
of the Bill that is before us. First
of all, let them look at themselves in
the mirror before advising us in a
generalised way. They will find whom
the nominations are given.

SHRI KAPIL VERMA: We must
not politicise it. We must consider
it as a threat to democracy. All the
political paties must consider it.

SHRI ASHIS SEN: Who is politicis-
ing what? I do not want to enter
into that controversy unnecessarily
raising these things. Now this is a
Bill which is a follow-up of the amend-
ment of the Constitution we had a
few months back. There was no diffe-
rence of opinion about the reduction of
age from 21 to 18 years at that time.
Naturally ther, should not be any
controversy on that point now. I
dy not want to do that. We
had also said in various public
forums that the age for voting right
should be reduced from 21 to 18 years
as a reflection of the desire of the
youth of this country. This is what
the students of this country had been
agitating for for decades together. We
are happy that our party has close
associated itself with that demand.
Naturally, therefore, it came first in
those States where the Left Front
Governments are ruling such as West
Bengal. Tripura and Kerala. In West
Bengal we had it for quite some time
i, response to the desire of the youth
there and the voting age was reduced.
So, the State Government reduced the
age from 21 to 18 years in the Local-
Self Government bodies such as Mu-
nicipal Corporation and Panchayat
elections. So was done in Tripura
and some other non-Congress (I) States
like Andhra Pradesh, etc. They have
also done it. About 5 crores of young
people will be benefited by it. Those
who are of the age of 18 years and
above should be incorporated in the
voters' list. We must ensure that the
names of all such people are incorpo-
rated and there must be a guarantee
for that.
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Here 1 recollect one point. When
the Left Front Government in West
Bengal was going in fo'r reduction of
age from 21 to 18 years, the votaries
of democracy today on the other Bide
not only tried to obstruct it but also
(Opposed and challenged in courts of
law the move taken by the Left Front
Government in  West Bengal when
they wanted to reduce the age of 18
years. It is a fact. Therefore, I said
that let there not be sermons from
those who opposed it when this was
sought to be done by the non-Con-
gress (I) States of our country. It
is a paradox. Probably the Con-
gress(I) has found that they are alien-
ating the youth in spite of this Yojna
or the other Yojna or scheme fo'r the
youth which is not implemented. Pro-
bably they have realised that this
demagogy will not work. They are now
following  the  leadership, the path
shown by the non-Congress(I) Gov-
ernments in some states, the path by
the Left Front Governments led by
our Party. They are now following
that path though late. I thank them
that now realisaion has com© into
them that this age reduction should
eome. They have understood it now.
I am giving thanks to them that they
are  following  what leadership  has
been given by non-Congress (I) Gov-
ernments, particularly the Left Front
Government of the CPM. (Interrup-
tions,) It is important, it should not be
forgotten that the youth have got
this, it is their achievement. And I
do congratulate them on this occasion
that  their  agitation and  movement
for reduction of this age have found
a reflection in this Representation of
the People Act.

Now on this Clause 2—Delimitation
and consolidation —I think, if a little
bit of clarification is there, perhaps,
there was no need for having a clause
recorded here. The power 1is already
with the Election Commission. There
was no need for making an extra pro-
vision here. Might be. I am not op-
posing that that way. But one ques-
tion comes in clause 3—the qualifying

made 1st April. Normally, it is 1Isl
January, if I am not incorrect. What
is the special purpose for this, for
this yea'r, the election year? Now ]
do not oppose it. But I have got a
serious  apprehension when I  com'
across a subsequent clause—clause 6—
where it says, "all things done and
all steps taken before the .commence
ment, should be taken as valid—the
Clause of Validation. Here, 1 have to
bring to the notice of this House the're
is information and there are report—
and I am very much apprehensive
whethe'r it has got any bearing on
that—that in the State of Tripura—
might be, in any other State also, in
the Congress States also, I do not
know—as in the present Tripura State,
in the voters list, the're are names of
people who are alines, people from
the Bangaladesh who have come. It
is also reported that the names of
children below 18 years—some of 14
years or 16 years—have also been in-
corporated before the 1st of April in
the State of Tripura, in the background
of makaing use of this amendment
from 21 years to 18 years. And such
names have been incorporated to in-
flate the voters list with an eye on
the coming election. Now, that has
to be seriously, carefully gone through
and corrections are made. If valida-
tio'n means that all those irregularities
are to be validated, then this has to
be taken very seriously. And we are
concerned about it. This type of things
have got to be corrected in time so
that the youth, those who are gene-
rally legitimately entitled to be in-
corporated their names are incorpora-
ted but along with them these who
are yet to read 18 years are not added
A special caution has to be taken. And
I voice it. 1 request the Minister in-
charge of this to see that this tytpe
of Wrong things are not done. We
fully support this Bill. This is a Bill
with reference to the reduction 'n age
And I voice here what the youth and;
the students of this country have been
agitating for. And I thank all the
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speakers from this side or that side,
short of the politicalisation which my
friend wa; talking about. Let it be
in real terms that the people who are
18 yea'rs only, they and above them,
are incorporated, and full freedom is
given to them without coercion. Let
it be in clear terms that they are freely
entitled to participate in the body
politic of our nation by sending their
representatives to tbe Assemblies and
to this Parliament and to the insti-
tutions of primary local self-govern-
ment about out which we have been
talking so much.
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THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): Hon. Mem
fcers, since it is the last day of the
session and the House has a heavy
agenda. before it, if the House agrees
we can skip lunch hour and continue
our business.
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SHRIMATI BIJOYA CHAKRAVAR-
TY (Assam): I welcome this Bill. I
hope this will be a great booster to
the younger generation of the -country
for taking part in the democratic
funstioning of our polity. But still
I feul there should be certain modi-
fications. First, those who are eligible
to vote must also have a right to stand
in election to th, State Assemblies
and, to Parliament. I think the hon.
Member would make certain provis-
ions to help these young ones to stand
as candidates in the elections. Second;
there should be a provision for greater
representation  of the  students, be-
cause the bigger the number of voters
as students, the bigger should be re-
servation of seats for them. Third,
I feel ther. should be more represen-
tation to women because they com-
prise half of the voters. Forth, elec-
toral reforms are an urgent neces-
sity. Since so man, hon. Members
have spoken on this and because there
is a time constraint, I would not
elaborate on it. The Minister should
also do something for the delimitation
of constituencies because some of
the constituencies are very big as a
result of which people are not pro-
perly  represented. = This  should be
urgently don, as it would be better
for the country.

The proposal for lowering the vot-
ing age to 18 years has not been a new
one. It had been there in Tripura,
it had been there in West Bengal and
in Karnataka  also. Therefore, the
Congress Party alone should not take
credit for this. [ request the party
in power at the Centre that it should
not try to utilise it as an election
stunt, thereby corrupting the young
people. I hope this Bill will bring
about an immense boost to the young
people in channelising their energies
to democratic process and in safe-
guarding the rich heritage of the
country.

SHRI B. SHANK AR ANAND: At
the outset I must express- my grati-
tude to all the Members, who have
participated in the debate and sup-
ported the B1U wholeheartedly. The
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Bill, as passed by the Lok Sabha,
still another indication of the serio
concern of the government and Prir
Minister Rajiv Gandhi for the e
ective  functioning of  democracy
this country and his trust and con
.dence in the ability and competen
and foresight of the youth in kee]
ing the future of the country secu
and for the peaceful transform a lion
the society through participatory d
mocracy as a means. We have n
lost any time. On the other has
we have taken many steps to see th
the youth within the age group of
and 21 became entitled to exerci
their franchise after the , passing
the Constitutional (Amendment) Bi

The Election Commission has take
advance action to see that the vote;
lists are revised and they are reac
without losing any time for the ele
tions. I hav, listened t, the deba
very interested. Though the observ
tions made by the hon. Members a
not directly relevant to the provision
of the Bill, still they are very reli
vant as far as the electoral reforn
are concerned. Sir, this House h
debated in detail and discussed a
these matters with regard to elector
reforms  whether they are revision
voters'  list, reduction of the ag
various corrupt practices employed 1
the people during the elections. Men
bers have expressed their concei
about giving protection to the vote
specially to  the  weaker  sectior
providing identity cards to the votei
using electronic voting machines
the elections and reservation of sea
for Scheduled Castes and Schedule
Tribes and their concern for rotatii
such reserved constituencies in ft
ture. All these things, Sir, we
appreciate and we take into cons
deration while thinking of implemen
ing.

The delimitation could not be take
up because the elections are to t
held this year and, it cannot be coM
pleted before the elections.  That

the reason why the qualifying da
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has been chosen as the st
1989. The Election Commission has
taken many actions in that regard. So
there has been a provision in this Bill
for ratifying whatever action has been
taken by the Election Commission.
We are also amending section 9 of the
Representation of the People Act, 1950
as envisaged in clause 2 of the BIill,
giving authority to the Election Com-
mission to consolidate various orders
under the Central laws, with regard
to delimitation of Parliamentary and
Assembly constituencies.

April,

Sir, the hon. Members have not
made any observations with regard to
the provisions of the Bill that is be-
fore this House. On the other hand,
I am grateful to them that they have
expressed their whole-hearted sup-
port. Therefore, J do not want to
waste the tim\e of the House. While
expressing my gratitude to the Mem-
bers, I request the House to give
their seal of approval to the Bill,
and the Bill may b, passed un-
animously.

THE VICE-CHAIRMAN (SHRi H.
HANUMANTHAPPA): The question
is;

"That the Bill further to
the Representation of the People
Act, 1950, as passed by the Lok
Sabha, be taken into consideration."

amend

The motion was adopted.

THE VICE-CHAIRMAN
HANUMANTHAPPA): We
take up  clause-by-clause
tion of the Bill.

(SHRT H.
shall now
considera-

Clause 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI B. SHANKAR ANAND: Sir,
I beg to move:

"That the Bill be passed.”
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The question was put and the
motion was adopted.

MOTION REGARDING APPOINT-
MENT OF A MEMBER OF THE
RAJYA SABHA TO THE JOINT COM-
MITTEE OF THE HOUSES ON THE
INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL, 1987.

THE  VICE-CHAIRMAN
HANUMANTHAPPA): Hon. Mem -

bers, before we take up the next
I item of the agenda, there is a small

(SHR1I  H.

item regarding filling up of , vacan-
cy in the Joint Committee of the Hou-
ses on the Indian Medical Council
(Amendment,)  Bill, 1987. With the
permission  of th House, I am call-
ing the Parliamentary Affairs  Minis-

ter to move the motion.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRi M. M. JAC-
OB): Sir, j beg to move:

"That Dr. C.
Rajya Sabha, be
Joint Committee of
the Indian Medical Council (Am-
endment) Bill, 1987, in th, vacancy
caused by the resignation of Shri
Motilal Vora from the membership
of the Rajya Sabha."

Silvera. Member,
appointed to the
the House? on

The question was put and the mo-
tion was adopted.

SHORT DURATION DISCUSSION—
Launching of Jawahar Rozgar Yojana

SHRI SUKOMAL SEN' (West
Bengal); Sir, on 20th April, our
Prime  Minister  presented in  the

House a Jawahar Rozgar Yojana and

he claimed that one member from
each family wunder the poverty line
will be given employment under this
scheme. Sir, where is the Minister?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): He is here

already.



